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Somez Hon. Members: Yes.

The cut motion wais, by leave,
withdrawn.

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 2,90,000 be granted to the
President to ccmplete the sum
necagsary to dafray the charges
which will come in cours2 of pay-
meant during the year ending the
31st day of March, 1954, in raspact
cf Demand No. 108 relating to the
Davnattment of Parliamentary
Affairs”

The motiocn waias adopted.

1718 hrs,

MINISTRY OF FINANCE

Mr. Speaker: Thez House wiil now
take up discussicn and voting on
D>mands Nos. 24 to 40 and 119 to 126
relating to the Ministry of Finance.

Hon. Members deasirous of moving
‘their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would l'’ke to move.

DeMAND NO. 24—MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,71,76,000 bz granted to the
President ‘o complete the sum
necessary to defray the chargas
wh'ch will come in course of pay-
ment during the year ending the
31st dav of March. 1984. in respect

3

of ‘Ministry of Firance'.

Demanp No. 25—CustroMs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs3. 382.83000 be granted to the
President to complete the sum
necessarv to> defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Customs.”

DemAND No. 26—UNioN Excr:e DuTies
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,65,56,000 be granted to the
President to completz the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
21s. day of March, 1964, in res-
peet of ‘Union Excise Duties’.”

DeEmanp No. 27—Taxes oN INcoms
INCLUDING CorpozaTiON TAX ETC.

Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs. 6,30,95000 bz granted to the
President to complete the sum ne-
cessary to defray the charges
which will ¢csme in ¢ urse of pay-
ment during the year ending the
31st day of March, 1964, in re=nect
of ‘Taxe; on Income including
Corporation Tax, etc.’' ”

DeEmAND No. 28—Stames
Mr. Spcaker: Motion moved:

“That a sum not exceeding
Rs. 2,79,16,000 b2 gran‘ed to> the
President to complete the sum
n>cessary to defray the charges
which wi'l come in course of pay-
ment during the year end'ng the
31st day of March, 1964, in respect
of ‘Stamps”.”

Demanp No. 23—Auprr

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 12,01,83.000 be granted to the
President to complete the sum
necessary to defray the charges
which will ¢ me in ejurse of pay=
ment during the year ending the
31st dav of March, 1964, in respect
of ‘Audit’.”
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‘Demann  No.
COINAGE

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 8,53,56,000 be granted to the
President to complete the sum
necessary ‘o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in Tes-

Xy

pact of ‘Currency and Coinage’.
Demanp No, 31—Mmvr

Mr. Spsaker: Motion moved:

“That a sum not exceeding
Rs. 2,31,48,060 b2 granted t» the
President to complete the sum
necessary to dofray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Mint".”

Demanp No. 32—Korr Corp MiNEs

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. 5.11,63,000 b2 granted to the
President to complete ths sum
necessary to defray the charges
wh'ch will come in course of pay-
ment during the year ending the
31st d2y of March, 1964, in respect
pect of Kolar Gold Mines'.”

Devand No. 33—PENSIONS AND OTHIR

RrTmREMENT BENEFTTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 44373,000 be granted to the
President to ¢ moplete ‘he sum
nec2ssary to defray tha charges
which will come in course of pay-
ment during the year ending the
31st dav of March, 1964. in resoect
cf ‘Pans'ons and other Retirement
banefits’.”

DEMAND No. 34__TERPITORIAL AND

Povrrricar Pevsions

Mr. Speaker: Motion moved:

“Th~t a sim rot exceeding
Rs. 21,01,000 be granted to the

30—CURRENCY AND

Denano No.

President to comple‘e the sum
necessiry to defray the charges
wh'ch will come in course of pay-
ment cur'ng the year ending ths
31st day of March, 1934, in resdoct
of ‘Terrilorial and Political Pen-

>

sions’.

Demanp No. 35—Orrom
Mr. Sp:aker: Motion moved:

“That a sum not exceeding
Rs. 53,30,000 be granted t> the
President t> complete. th2 sum
necessiry ‘o defray th= charges
whch will come in course of pay-
ment during ths yeir endng the
31st day of March, 1964, in respcct
of ‘Cpium’.”

35—OTHT™R REVENUE
EXPEXDITURE OF THE MINISTRY OF
FINaANCE

Mr. Sp2aker: Motion moved:

“That a sum not exceeding
Rs. 80,8837,000 b2 grantad to the
President to complete th2 sum
necessaty to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respact
of ‘Other Ravenue Expenditure of

»

the Monistry of Flnance'

DenmaNp No. 37—PranNiNg
CoMMISSION

Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs: 87,29,000 ba granted to tae
President to c mplete the sum
necessary to defray the charges
which will come in course of pay-
ment during th» year ending the
31st day of March, 1954. in res-
pect of Planning Commission’.”

Demaxp No. 38—GRANTS-IN-AID TC

STATES
Mr. Spzaker: Motion moved:

“Th-t a s1m not exr~eeding
Rs. 1.40 59,04 000 be granted to the
President to complete the sum
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necessary to defray the charges
wh'ch will come in course cf pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Grants-in-aid to Siates’.”

DEMAND No.

AND STATE GOVERNMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,99,000 be granied to tho
President to c mplete thz sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Miscellansous Adjust-
ment's between the Central and
State Governmens'.”

DEMAND No.
PAYMENTS

Mr. Spcaker: Motion moved:

“That a sum not exceeding
Rs. 8,74,000 bz granted to the
Pres’'dent to complete the sum
necessaty to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Pre-partition Paymen:s'”

DemMAaND No. 119—CaPrTAL OUTLAY ON

THE INDIA SECURITY PRES3
Mr. Speaker: Motion moved.

“That a sum not exceeding
Rs. 17,03,000 b= granted to ihe
Pres.dent to c mmplete the sum
necessiry to defray the charges
which will come in course of pay-
ment during the ye»r end'ng the
31st day of March, 1964, in respect
of ‘Capital Oulay on the India
Security Press’.”

DemAND No. 120—Carrrar OUTLAY ON

CURRENCY AND COINAGE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 13,15,23,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Capital Cutlay on Currency
and Coinagz2'."

DEenAND No, 121—CaprTaL OUTLAY ON

MINTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,898,000 be granied to the
President to c-mplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Capital Outlay on Mints'."

Demanp No. 122—CaprrraL OUTLAY ON

KoLAar Gorp MINES
Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs. 3,29,38,000 bz g-anted to the
President ‘o complete the sum
necessary to d2fray the charges
which will come in course of pay-
ment dur'ng the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay on Kolar
Gold Mines'.”

OF PEN3IONS
Mr. Speaker: Motion moved:

“That a sum not exceedirg
Rs. 97,07,000 be granted to tho
President t> complete ths sum
necessary to defray ‘he charges
.which will come in course of pay-
‘ment during the year end.ng the
31st day of March, 1964, in res-
pect of ‘Commuted Value of Pen-

sions’.

DemANnD No. 124—OTHER CaPrTAL OUT-

LAY OF THE MINISTRY OF FINAzcs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Ri. 59,00,21,000 be granted to the

123—CoMMUTED VALUB
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President to complete the sum
necessary to defray the charges
which w'll come in course of pay-
ment during the yoar ending he
31st day of March, 1934, in respect
of ‘Other Capital Cuilay of thz2
Ministry of Finance'.”

DemAND No. 125—-CarrrAL OUTLAY ON
GRANTS TO STATES FOR DEVELOPMENT

Mr. Spzaker: Motion moved:

‘“That a sum not exceeding
Rs. 22,53,01,000 be grantad to the
President t, complele the sum
necessary to defray the charg.s
which will come in course of pay-
men: during the year end ng the
31st day of March, 1934, in res-
pact of ‘Canital Outlay on Grants
to States for Development’.”

DEMAND No. 126—LoANs AND
ADVANCES BY THE CENTRAL GOVERNMENT

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. 1,54,99,49,000 b2 granted (o
the President to complete the sum
necessiry to defray the charges
which will come in course of »ay-
man' during the year ending the
31st day of March, 1924, in respect
of ‘Loans and Advances by the
Central Government'.”

W-uld th= hon. Minister likz to
introduce the subject?

The Minister of Finnce (Shri
Morarji Desai): I should like to make
an announcement of the decisions
taken on the various suggestion; maae
by hon. Members on the budget.

Sir, when replying to the general
debate on the Budget, 1 had said that
the many use’ul and constructive sug-
gestions which had been made by

- Hon'ble Members will be most care=
fully considered by Governm-nt. Our
study is now complete and 1 am
anxious not to lose any time in p'acing
our conclusions before this House.

CHAITRA 28, 1£85 (SAKA)
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My financial proposals for 1963-64
are befcre this House in the shape of
three Bil's. I shall deal first with the
Finance B.ll. Concern has bezen ex-
pressed by all sections of the House—a
concern whi-h I misht say Govern-
ment fully share—over th2 fast that
the increase in duties on kerosene is
going to impose a burden on the
poorest sactions of thz communi.y..
1 have already explained why both on
considerations cf revenue and foreign
exchangz, an increase in the levies on
keroszne i3 absolutely necessiry.
However, I am anxious to do the ut-
most to give relief in this s27tor and
1 propose to reducz the increase in
duty on inferior kerosene by about £0°
per cent and that on superior kerosene
by about 20 per cent. This would
mean a sacrifice of revenue o the orler-
of Rs, 11 crores—bzyond which, I am
afraid, I cannct go—and m2an a re-
duct'on cf Rs 54 par killo l'tre of in-
ferior kerosene and Rs. 27 per kilo-
litre of superior kerosene. In t:rms
of bottles of kerosene, this will amout
to a redu tion of 4 Naye Paise aad 2
Naye Paise respectively.

Turning to direct taxation, I propose
that the limit which the Financ:> Bilt
s2eks to imnosz on salaries to be ad-
mitted as expenses for the purposes:
of the Income-tax Act should not ap-
ply to non-Indians. Foreaignars who
are emploved in his country, whether
in the public sector or ia th2 private
sector. are, as a ruie, engaged in jobs
for whi'h our own nationals are not
available in reaquisite numbzars, Some
foreigners have also to be n-=cessarily
engaged in companies in which forzign
capital is invest2d, though the Com-
merc2 and Industry Minis ry kecps a
watch over such employment to see
that all such companies follow a pro-
gressive policy of Indianisation. In re-
cognition of the importance of the
services rendered by foreigners zer-
ving in India. foreign technicians have
even been exempted from the pay-
ment of income-tax for certain periods
under certain conditions. The limi«
tation of Rs. 5.000 per month proposed
in the Finance Bill is intended to res-
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train a tendency towards what in a
poor couatry like Iniia must b2 ca.lcd
ex ravagance in the matter of saiaries
for the corporate scctor. We must,
however, re.ognise that a foreigner
can only come to s2rve here on sila-
ries ani emolumants comparable to
what he would expec to earn els2-
where and he has also to bszar some
extra expandiiure in living away from
homa. It is for these reasons that, as
I have said, I wouid pronose to ex-
empt paymeats to foreignars from the
Rs. 5,000 a moath lim:it. Th2 oaly
cther change I would propscs: ia dircet
taxation is to reduce the surcha:ge cn
income-tax leviable 0, registzred fi ms
frem 20 per coent to 10 per cent in the

cas2 of professionil firms.

I now turn to the Compulsory DNe-
pos:t Bill and Super-Protits Tax Bill.

Shri ‘Hari Vishnu Kamath (Hoshan-
gabad): Sir, I am sorry to iaterrupt
the hon. Finance Minister. But when
you askad him wheather h2 would like
to make a sta'ement I thought we
would have something aboat th2
Finance Ministry, about the D2mands
relating to the Finance Ministry and
not ta* Financ~ Eill and the Compul-
sory Do2posit Bill. That would come
day after tomorrow.

Mr. Sp-aker: That would facilitate
us because hon, Members can send in
their amendmen's. Th= Finance

¢ Minister also has to send in his amend-

i ments,
I Shri Morarji Desai: I have also to
send in my am>ndments. Insteai of
exposing thesz things through amend-
ments T thought I would better come
to the House and give a revort. I
have. therefore, preceded this with a
remark that this is what I am try‘ng
to do. I did not s1v I was in‘roducing
the Demands relating to the Ministry
of Finance.

Both these Bills interiect ideas
which are admittedlv unorthodox. In
dealing with the challenge posed by
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the Emergency at a time when our
resources were already heavily com-
miitad to development, I folt the need
to depart from conventional ms=thods
of increasing savings and taxing the
corporate sector. I have delib_rately
emoodied my ideas in s=paratez Bills,
which are distin:t from the Finance
Bill, so that they can b2 considared by
the House, now and in f{uture, as
measures which are id:ntifiably
different from our genzral policies ani
laws governing savingz and profi‘s.
How long these nronosa’s will rem1in

.as a part of the law of tha land and

in what shapz, are clearly not matters
on which I, or the Governmeant, or this
House need form any jucement at
this stage. All that I would s3ay is,
that if, as some critics have suggested,
the effzct of the Compu’sory Deposit
Scheme is to dry up the flow of volun-
tary savings so that total savings in
th2 community go down rather than
go up, or if the effect of the Supare
Profits Tax is to re:ard development
and the growth of the corporate sector,
which is a surer sourze of revenue
than an increase in the rat> of tixa-
tion on it, then nei.her of the measures
would be justified and I would b> the
first person to ask the House to repeal
these new nrovisions.

At the same time, I fully share
the view that belore these Bills are
pasied into law, we should ensure
their improvement to the max'mum
possib’e extent, so ag to make their
administration simpler and to av:ii
any undesirable cons2quences. I have
been in close consultation with the
State Governments regard'ng tae
Compu'sory Deposit Scheme. As a
result of the analys's made, 1 pro-
pose to introduce a few am~-ndm-n's.
For the 1and revenue naving c’ass,
having regard to their general
pove~tv. as well as the prob'ems of
administration, it would be advis-b'e
to sive an exemvotion to all tho-e
whose lanq revenue liahi'tv is ]-sg
than R3 5 ner annum S'milarlv. fcr
the categorv of nersons liable to t-xes
on professions whose income is nct yet
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large enough to bring them within
income-tax range, on further consu.tai-
tion with the S.ate Governm:nts, 1
fee! it would be best to om.t this par-
ticuiar categury fiom the Compu.ory
Deposit Schemz. Turning to the
salaried classes who are not in the in-
come-tax paying category, we must
maka a distinction between those who
are already saving a good proport.on
of their earninzs and thosz who are
not. Acco:d'ngly, I feel that where
an empl.oyee whose income from salary
is Rs. 1500 or more per annum, but
below the income-tax leve’, i3 g ready
saving 11 per c2nt or more of his in-
eome by contributiong to provideni
fund, lile insurance premia, or to 10
ani 15-year Cumu'ative T'me Depi-
s'ts, no further liability to Compul-
s0-y Deposit should arise. Finaly, so
far as urban preoperty-owners are
concerned, if they are a'ready paying
tax on income, in which their income
from the urban proparty woud any-
how be included, they need not mak2
a separate deposit under the Compul-
sory Deopcesit Scheme. 1 am  unable,
howeve-, t0 make any change in the
Compulsory Deposit Scheme insofar
as it ralates to pcop’e who are subje-t
to inccme-tax. As the House wi'l
have noticed, what is rcal'y inteadad
in the case af income-tax payers is a
general ‘ncrease in parsonal taxati-n,
and the option to pay a part of this
increase in the shape of a deponsit
which will be retu-ned. is itse’f meant
to be a measure of relicf from which
no further re'ief is possib’e. In or’er
to avo'd unnecessary hardsh’p, I a's»
propose to take necessiry powers to
a'low premature repavments in cuit-
able cases, such a3 to fo-eigners in the
event of their leaving India finally.

During the Budget Debate, many
Hon'b'e Members have made valuable
suggestiong recarding the S-per-Pro-
fits Tax Bill. One of the point: a 1 rege
number of Members had. emphasized
was3 the importance of ensur‘ng that
the corporate sector is not deprived of
resou-cee necessary for new deve'~p-
ment. ac we'] as for m~eting committ~d
obligaticns, such as debt repayments.
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To take care of this need, I propose
to ailow as a deducdon trom p.o.utd
chargeable to Suaper-Pronis 1ax a
sum equal to 10 per c2nt o. the to.al
incom: be.ore payment of any tax.
While for the assessment year 1963-
64 which re.ates to income to com-
panies n the preceding year to:r
which, in many insiances, the atcou..s
may already have been closed, no eon-
ditions wil] be imposed, for ths fut.re,
this deduclion will only be permi.ted
if the amount is ut'lised for the re-
payment o! debis, creation of ad:i-
tiona] fixed assets, paying praference
dividends in excess of 6 per cent, or
creditej to a reserve which cannct b2
us2d for any pu-pose, exzept those
to which I have just referred, for a
period of 5 years. In the case of
Electric Suppy Compan’'es wh ch are
subiect to restrictions regarding bui'd-
ing up of reserves, the requrement
that a reserve account shcould be
created will not be applied. In the
ca32 of Banks where the process of
reserve building i3 reguated ani
directed by the Reserve Bank, I p o-
pose to allow deduction from the
chargeab’e profits the whole of tae
amountg cres’ted to reserves, statutory
or othe-wise provided the Reserve
Bank certifieg the amounts to be rea-
sonab'e and further, the amounts do
not exceed the maximum of the
amounts credited to such reserves in
any o! the prcceding three years. I
a'so propose to exempt from the
Super-Profits Tax such itemg of in-
come as Now enjoy an exemption from
inccme-tax and/or supe- tax, for ex-
ample, the amount of income of new
iniustrial undertak'ngs and hote's
whizh qualifies for rebate under Sec-
tions 84 and 101 of the Income-tax
Act. donations to charities and the
National D-dence Fund tp the ext'nt
thev are e'igible for income-tax relief
undar Section 88 of the Income-tax
Act. The amount of tax sav>d on ac-
count of the re'efs provided in resrect
of export profits and mannfactu-e-s’
sa'es for export will a'<so be allowed
to be dedu-ted he‘ore chargeable p-o-
fits are determined. I have a'so c-me
to the conc'usirn that it would be de-
sirable to exclude dividends, royallies,
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interest on foreign loans and fees paid
to non-residents for technical services
from the scope of Super-Profits Tax.
I alsa intend to provide relief for com-
paratively smaller companies which
do not have a large capita] or reserves
by allowing a minimum deduction of
Rs 50,000 even in cases where this
amount is higher than 6 per cent of
capital plus reserves. Finally, 1
should make it clear that the develop-
ment rebate will be a part of the re-
serves to be added to the capital base.

The various changes, which I have
outlined briefly and in general terms
in my statement, will come before this
House in the shape of formal amend-
ments to the particulars Bills when
they are taken up for detailed cons:-
deration. Some minor and procedural
points, ove- which I do not propos2
to take the time of the House at this
juncture, will also be included. Mean-
whi'e, so far as the concession relat-
ing to kerosene ‘s concerned, since it
can be given effect to by a notifica-
tion immediately, the necessary noti-
fication is being issued in a Gaze.te of
India Extraordinary today so as not
to delay the relief for a day longer
than ‘g necessary.

The changes 1 have proposed will
mean, as 1 said earlier, a loss in re-
venue of Rs. 11 crores on account of
kerosene of which Rs. 7 crores wi.l b2
in Customs revenue and Rs. 4 crores
in Centra] Excises. I had carier
taken credit for Rs 25 crores on ac-
count of Supe--Profits Tax. Many
different estimates of the like'y yield
from th's tax have been put forward.
Some of these estimates do not vary
widely from the figure 1 had ind‘cat-
ed in my Budget Speech. The House
will appreciate that it is not easy to
estimate the yield from a new tax of
this type with any degree cof precision
and 1 mvself had sa‘a lact monih that
the 2mount cou'd we'' he Rs. 397 or
Rs. 35 crores. I have tried to make a
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further review of the calculations on
the basis of the best available data and
after taking into account the effect of
the changes I have just indicated, I
would place the revised figure for the
net yield from the Super-Profits Tax
at Rs. 20 crores. This means a reduc-
tion of Rs. 5 crores in the originat

estimate. The net effect of taese
changes, after excluding the reduc-
tion of Rs. 80 lakhs in the Staties’

share of excise revenue, wiil be tp in-
crease the budgeted revenue defic.t of
Rs. 77 lakhs to Rs. 15.97 crores.

It is difficult to make an estimate of
the collections from the Compu.soiy
Siv'ngs Scheme. I had earlier indi-
cated that the total collections, on an
approximate basis, would be of the
order of Rs. 65 to 70 crores. Of these
Rs. 40 crores were assumed to accrue
to the Centre, on the presumption trat
the deposits from persons lib'e for
payment of land revenue and property
taxes would be shared equally bet-
ween the Centre and the States and
that the rest of the deposits will ac-
crue exclusively to the Centre Wih
a view to simp!lify the sharing arrangs-
ments, it has been decided to let the
States retain in full the collecticns
made by them from Iland revenue
paye-s, while the deposits made by al
other categories will accrue to the
Centre. Ag a resu!t of the changes
proposed in the Compu'sory Savings
Scheme, the total collections are not
now likely to exceed Rs. 60 crores. of
which the States are exvected to get
Rs. 35 crores and the Centre Rs. 25
crores. Taking into actount the ‘n-
creas2 in the revenue deficit of Rs.
1520 crores and the drop of Rs. 13
eroreg in the Centre’ share of comp-l-
sorv savinzs, the budgeted overall g°p
of Rs 151 crores will now increase to
Rs 181 crores 1 have, howeve~. eve-y
hnop> that th-ouch further efforts to
improve the gathering of our re-
gources and with all round econom’es
in exnenditure, the u'tim-te gap
would be lower than th's figure.

Shri Tvogi (Dehra Dun): What about
hooka tobacco?
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Shri Morarji Desai: Tha! siands as
it is.

Mr. Speaker: Now we take up the
Finance Ministry’s Demands. We
thought, we would devote six hours
to it out of which we will hava five
hours tomorrow. Can we sit half an
hour ‘nore today, that is, upto half past
s:x o'clock? If we do not sit for haif
-an hour more today, hon. Members
will have to be content with 53 hcurs.

Shri Hari Vishnu Kamath: I might
again request, Sir, that the guillotine
may be applied at 530 tomorrow
instead of at 5 o'clock. That can be
done.

Mr, Spsaker: That should not be
repeated over and over again. A
sovcreign should not be whimsical,

Shri Hari Vishnu Kamath: 1 submit
with all due respect that if a sovere-
ign is not able to modify or change
its own decision then it detracts frcm
govareignty. A sovereign body must
be able to revise its own decisions.

Mr, Speaker: It should not be. Once
it takes decisions after careful con-
sideration, it should stick to them
alss. It would be advisable to sit half
&n hour late and complete 6 hours.
8hri Prabhat Kar.

Shri Prabhat Kar (Hooghly): Sir, I
might speak {omorrow,

Shri Morarji Desai: Sir, may I in-
form the hon. Members that the copies
of this will be available for distri-
bution to them. I have szen to that.

Mr. Speaker; The hon. Member
wants to sp2ak tomorrow?

Shri Prabhat Kar: Sir, 1 thought
after the announcement made by the
Finance Minister, the House would
adjourn.... -

Mr. Spoaker: Is there any  hen.
M2mber who wants to speak today?
Thosz whp want to speik today, I
would give them the chance. Nobody
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wants to speak at this moment? Then,
ther> would be only five hours left
tomorrow, if we want to conciude it
by 17.00 hrs tomorrow.

If there are hon, Members from the
Congress side who are prepared to
speak now, I am prepared to give
them the chance ncw.

Shri Achal Singh rose—

Shrimati Lakshmikanthamm3i 7ose-

Mr, Speaker: Shri Achal Singh.

Shrimati Lakshm'kaathamma (Kha-
mmam): Mr. Speaker, Sir. . . .

Mr. Speaker: 1 wonder how both
could be confused, one for the other.
I hag called Shri Achal Singh. Next
I while call her also.

£ 5wy |y (WOU) 0 "R
qRleE, wIAG {Aeer ¥r fewisy
agNI e e aa= Fsig FIeTe

FT FTAIR T 59 sww g | foadr

T &)Y sAaT g &, 98 WEAT

fafaedy & gro QXdr @ % Y @t

grar &, 53 WA fminer & ga

fear smar g1

17-33 hrs,
[MR. DepuTty-SpEAKER in the Chair}

A AT AWHIT ST T FwA ¥ g
| ereAthE & maEwar  fAEaR 1
FEAGE ST 93 agd AT g\
GrEATES Ay @ A addl ¥ gar
2, 3 & TeTS, GRS, SATE Mg )

TH T3P & fFari &7 SsaA &
FRITT &7 WAEETAT grr g 1 5T
€T g TRAY s & S marar ¥
AT E ®TAT W @ WK FIAFT AT
I® ¥ &5

o7 5z R@d § fF FAT {uoe
q7 {soo0 AT &T4T LREI-%Y H &Y
fFg A #1 @ WX wd9 350 FAF
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[ o= fag )

1T FAY 3 ITRY Fr @Ay <Y St
F AT QA FT I F0 Ay 73 @M
2P N FTIET ITTFLITA &
aAT Y gy F AT ITYINT Y
STTRTANAT | HITT] fAeay
QN2 B AT & wTT F7 AF ITNT
A5 AT g A7 W AT T Y
ZITAY I AT A7 ITAT amdy K
§ X g1 A 5T Y w1 AT
I Y, FE AT I g a
FIY FTT TV G QT 1 AFA
g ot d s &
71 @l fAT TER GETAT QI @,
oIT 35 FCT qA7M &' 3 A
T & &7 g R S ST R
o a3 ¥ @9 At frar At g
gufae a3 we@s ¢ 5 g < &war
FATT G T F A TIA FIQ § ITH
T aCH A ZEAAT F1 foaq 5 s
1 WAy WK qgeds @y |

faa 7 dy wERq X WY ke ®P
WY F A F WA g 9 (S W
w5 o A7 3fF T4 ARTaw ¥
¥R {3@EEeE #F U q90 gl
frar W T @ FT THEET FA AR
I w g FW F fag gk feda
w1 @ i gw & war g sy daqa
wiuw g 737 1 g gt fERT 9 Qo0
3§ TF & WAWT € g &7 g v
faga X FLq coX S W1 @9
& 1 T T § F XK BT ST
q3 sfa® $F6 @R 6§ | AT K@
ara %; fwaa =& ¢ [ % 2ea /iy
T FifF ag qg T & R ag A
ol S A ST R ¢ 4§ < I
g & efad WK apyfE # T 3
g« ¥ wmy Ay § AT WER J
WA wng war @ N g F 5 gar
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g7 a7 faar S IEaY oRrAifa-
FHl OR ag7 & ey a% ¥ @F
frm s maly Iy FTaTma A SR
590 § 7 UR fagwedr sigar
fais &1 & eqd IR F]AAT NgA
grayseE @i isgreFaen
I O FLOT IR B E [P W OE
femédz & @=t 9 fdaqr snw W
gEanf; adl s | W e fF@
wgm a1 a9 {f@Ew ¢ & S gna
FEUEIITE GEETHC L. LETTE

TGT A AT GAFH ST 2
IART F5F & aFan § fqany 939
BT 9T AATEF § 1 {I AFR FTF4T
Yo FUT TGT 1%, § WX TIF ARTET
o i A% A< 4 g A 5 B s
£ 1 TT AR E ) 99 FA B fog
iy Wk SIOR FH OIIL @A
wifid + wwF wear & qg of wFm
&) g 7 73T Ffend e § 9
fF Waw, O e, a1 91 W
qfas dwe ¥ I 9h wE€I &,
Ty fagdr weH: g sfg saAl
wnEed; g @79 MaANE & Agt
fraat &1 fasma & & o & Ta9rs
f gt 95l @aT § FX o0 FF
T W gaT  afew s wwiam
rewrs At fedde v sy A mad
99 & L3 &7 Twen g+ § omaat eam
I giA &) #.7 fearm g g SabF
Tgl 9T WU A Ay 47 AT IR
e WaY a1 3T FefAA N fam
§OT G1 1 ag W a9 FT 31T 3 47
g% FIUA; INT wled: 97, 3T
e d9;, €A andr 9, €.
fesa o\ ATEAIE; qX 47 WFET FIA
o€ Q< ag TIT FT IA T G 1€
gErmwFA #36 §, AR KT K3
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& Q) fF W af F &% T| qm
[WIx FTFH MATae F1 [ AR
TTH; FANRT S FAT @1 oA 1 FEA
© 9% (et woFw gw dan g fF
L0 FLE &I g AT § &7
e AfTTi T EGER T A = 907
7T (7o § Safs g &9 3 &7 200
7z 5l fawar =fzw o 0 =%
AT ¥ TREEFT ¥ FT 200
T TAT W W g, (<& I gW
F AT auaR Aaw & TIRe §
faa == Agiw & zd; faqe1 s=m
fF gam (@977 A § § w9 w1
AET FifE A9FT qlews q9 A
qgT GIT ZIT § IAY FAAAT BT IS
T g {1 UF NI 7 3TRA
Eaw A §, T ST A @ A fed I
A }, 93 N IR FrwET SIw 2
AFT TR ATy gw wriNz
177 savq feq.f 48 2 wray § 1
| QEE G H agT ¥ gand St FRan
I3 ® § 973 & WAL F AFTA TN
g1 saq & /) A & ad wEO
5 gI8 wIi T3 a7 W Ay
STFFZT €T T0F & FEALA FT
3w 9 f gaey saror a7 €0
€91 43 ST F FIRQTA T dga ¥ ¥
ol qg7 & gRY IIHE  qraT e9
F7x §, I F faw gw ¥ €10 fio
Wo NN, A W www &
FTY § AT A4 gAY F . €747 A
g afF7 377 Saw [Ref g fawrar @
fa11 f5 = fos 40 9 fraa «ofge
W AR ¥ EF FITA Q, &F
G g1, 41 1% 773 98 & fF 9N
A ST BAZT A Y qF 1 o T fe A
WITHI AT & ATIIT FAEDR
&773 g0 & § TR wET A F
QIF TSA B G 1ZT F ITAT BITRT AR
T | AR AT T TR oy
§ R ¥ &iF ¥ freA i a1 2
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AU SEE FL aEged @ ST £
SAT ¥ WA T GAZ & (A gHET Ul
T, IF| ATIEU AT G BT THT &
¥ ag wfag a7 o+ fe gt @EAw
S\S5ET TTAC AAAEE & wqar sqa
AMITF T FEREd ¢ | § v F3ar
g f #ed: & 55 WX oNA &7 auF 43
T I FT F4 AR A7AT T8 A §93
HE el

Shrimati Lakshm'kanthamma: It was
an unprecadentzd burd:in, ro doubt, on
the people, but the cirzumstances
were a'so unprezedantzd, and the ex-
penditure was also unprezeden.ed. But
after s2veoral days’ discussions in this
Hous> and also in thz Pariy, the Min-
ister was kind enough—even thsough
if he had not brought forth the nole
that he read cut just now, I think
the peop.e would nst have said any-
thing bacause they were prepared to
bear the burden—the Minister was
kind enough to make som=z changes
ani reduce the tax on keroszne and
other commodities,

I would lke to bring to the notice
of the House one thing. that nolhing
short of a sacrifice is going to win a
war. If people have scmething excess
to give, it i3 charity. Are we going
to win a war with charity? I do not
think we can ever do so. Unless it
pinches the people, it is not a sacrifice,
and only when there is a supreme
sacrifice on the part of everybody, we
are confident of winning a war.

Wea kncw there were sevaral eriti-
cisms from all sides about this increa-
sed tax burden on the p-ople, here
in this Hous» and in the other place.
When the Gold Control Rules were
brought into force, the lcader of the
Swatantra party in the countrv said
that s> many go'dsmiths have gone
out of employment. They crealed a
row on that. I would like to ask h'm
the same question: when he was Chief
Minister of Madras and was the first
to bring into effect prohibition, did he
consider how 'nany toddy tappers
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ghrl  Yashpal Singh (Kairani):
would go out of employment? Did h2
over tnirk of thosz peop’e and did he
plan out *nethods or measurss of em-
ployment for them? But I am sure
our Govarnmant is making efforts to
relieve the goldsmiths of the torture
of unemployment. The Gold Board
membezars have been going about the
‘whole country finding out manus of
reducing the sufferings of the gold-
-smiths.

There was also criticism in this
Hcusz from the D2puty Leader of the
fwa'antra Group about the CD pro-
:grammes in the country. I can only
say one thing to him. If at all he
had gone to the villages and seen what
is happening there, he would not have
said such a thing. I do not know what
was in his mind when he condemned
the community develorment program-
me. When we go to the villages we
find that they are changing. Now we
find in the village a drinking water
well, a school, a community hall, a
youth club, a mahila mandal etc. It
community development was not able
to do much bzcausz of its own limita-
tions, at least it could create con-
sciousness in m2n and women, self-
re'iance that they could depend or
themse!ves, work for th>mszlves and
bring about a lot of change in the
country.

Not on'y the hon. M=mber but even
Sar1 Ranga, was saying that all this
‘money was being wasted. I can un-
derstand that frcm a Momber 1'ke a
Maharaja who may grudge this pro-
grammes, becausz the money goes to
the pz2ople siraight instead of going

into his own theasury as happened
previously.
Shri Yash Pal Singh (Kairana):

There are more Rajag in th2 Cozgress
Party.

Shrimati Lakshmikan‘amma: But
-our Rajas are trusiess of the people.
‘Shri Ranga has been known to be a
friend of the peasants from the begin-
ning. I cannot find any excuse for his
making such a speech.
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Even after eleven years of the im-
p-em2ntation of the community deve-
lopment programme, if I understand
arigat, only thz prelninary work is
over, and if State Ministers ani Gov-
ernmants consider that extension offi-
cers should be dispensed with because
it is top-nesavy administraticn, it only
shows that they could not under-
stand ithe picgramme properly.

I would like to congratulate the
Governmen: on settling the river
waters dispute in a calm manner, I
know evary State, even Andhra Pra-
d=sh, hais its own grudges. The only
satisfatcion is that now we are allow-
ed to go ahead with the projects,
though slightly modified of course. We
could not achieve some points, but we
have to fezl satisfied, and even the
Government of Andhra Pradesh ex-
pressed its satisfaction k2eping in view
the intarests cf the country as a whole.
I hore the other States will also agree
to this and co-operate with the Cen-
tral Government,

Regarding agricultural preduction,
some Ma2mbers some time back refer-
red to the quarre] at the AICC sassion.
It was only introspection, not a quar-
rel. It is not a question whether the
Planning Minister should blame the
Agricultur> Minister or the Agriculture
Minister should blame the Planning
Ministar. We are not going to achieve
the agricultural targets by discusions
either in this House or elsewhere at
the nationa] level. Of course, discus-
sions are good, but by mere discus-
sions we are not going to achieve the
resuits. It has to be done in the farm
at the State, district and village levels
After the jnception of the Plans, suffi-
cient rasults have been achieved.
Irrigation potential has gone up, better
se2ds have been made available to the
farmers. Fertiliser production has in-
creasad: people have als> bacome ferti-
lisar minded. Bo2tter agricultural prac-
tices were followed and pest-control
measurss wers implemanted. The agri-
culturist of this country, when all this
were introduced, proved that he is
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not orthodox. He is prepared to take
to all these measures. In spite of all
these the general per capita yield has
not gone up because the quanities that
are available are very limited. How
best they could make use of the limit-
ed fertilisers available should be look-
ed irto. The concentrated application
of all the same factors in the same
part of the land will yield better
results. Either to, there was a defect,
whether that be that of the Planning
department or the Agriculture Depart-
ment, in that one set of ten farmers,
let us say, were given fertiliser, while
another set of ten got better seeds, a
third set got better rmplements and a
fourth set of ten were provided with
credit. How can you expect the yield
to increase as expected? Hitherto, one
did not even enquire how one applied
the fertilisers. A farmer may put all
his fertiliser in a piece of land which
was not bunded and they would be
washed away with the soil when the
rain; come. They should see whether

the farmger has first bunded the land. -

If these defects are removed, results
would be better and there will be no
need for one Minister to blame another.

About Defence, I feel that people are
growing more and more rifleminded.
Children’s eduaction should be so ori-
ented that they should be made to
grow in that atmosphere from the be-
ginning. Text books should be of such
type as to infuse patriotism in the
minds of the people.

I shall finish in a few minutes, Sir.
Women’s education should get top prio-
rity. It has been said that when a
woman is educated, the whole family
is educated. Even the Karve com-
'mittee. and the University Grants
Commission were of opinion that prio-
rity has to be given for the education
of women over that of men.
When a man is educated, he
alone is educated. When a woman is
educated, the whole family is educat-
ed. We should give more and more
facilities for women’s education,

238(Ai) LSD—9.
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- Mr, Deputy-Speaker: According to
intimation since received from Mem-
bers, the following cut motions are
desired to be moved to Demands for
Grants relating to the Ministry of
Finance. Hon, Members may move
them subject to their being otherwise
admissible,

Cut Motion Nos. 3 to 6.

Shri Hari Vishnu Kamath: I beg to
move:

(i) “That the, Demand under
the head Ministry of Finance be
reduced by Rs. 100”

[(i) Closure of the Bank of China
and subsequent proceedings, and (ii)
need for rigorous measures to effect
economy in civil non-Plan expendi-
ture(3)].

(ii) “That the Demand under
the head Taxes on Income includ-
ing Corporation Tax, etc. be
reduced by Rs. 100.”

[Failure to take effective steps for
the recovery of huge arrears of in-
come-tax.(4) ]

(iii) “That the Demand under
the head Audit be reduced by
Rs. 100.”

[Failure to introduce legislation for
the purpose of defining and delineating
the duties, functions and powers of the
Comptroller and Auditor General(5)]

(iv) “That the Demand under
the head Grants-in-Aid to States
be reduced by Rs. 100.”

[Manner in which grants-in-aid are
being utilised by States. (6)]

18 hrs,

Shri Prabhat Kar: Mr. Deputy-
Speaker, Sir so far as the Finance
Ministry is concerned, in a planned
economy, it has got the overall respon-
sibility for development and also
defence. For the budget, for the money
required, for the resources tapped,—
everything will depend upon the effi-
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[Shri Prabhat Kar]

ciency of the Finance Ministry, There-
fore, at this time of emergency, when
we are today being given a budget
which is extraordinary, we must
scrutinise the proposals. The hon.
Finance Minister himself agreed and
he felt that it would certainly not be
easy for thhe people to accept these
proposals without a measure of priva-
tion on their part; there was hesitancy
even n the mind of the Finance Minis-
ter as to how the people wll react to
the heavy burden that is being jmposed
by his budget proposals. Naturally,
when these proposals are made, when
the people have been given an jdea
as to what amount of sacrifice they
will have to make, it is essential to
scrutinise whether the Finance Minis-
try itself has been performing or has
geared up or has moved its own
affairs in the manner which the Fi-
nanec Minister wants, when he wants
the people to make secrifices.

In his budget papers, the Finance
Minister has made it clear that every
time the budgeted revenue expecta-
tions and the actual amounts received
vary and the Public Accounts Commi-
ttee also referred to this matter and
commented upon it. It is not a thing
which can be so easily explained
away. The hon. Finance Minister
while replying to the budget, if I
remember aright, said that after all,
his error is not on the wrong side;
that is, when he gives some estimate,
he collects more.

Shri Bade (Khargone): It ic past
6 O’ clock now. Are we sitting up to
6.30? We are not sitting up to 6.30.

Mr, Deputy-Speaker: Otherwise to-
morrow there will be only 5% hours.

Shri Prabhat Kar: It was agreed
that we will sit up to 6 O’clock, and
tomorrow up to 5 O’clock.

Mr. Deputy-Speaker: Up to 6.30 to-
day. Otherwise, tomorrow we will
have only 53 hours. .
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Shri Bade: We agreed that tomorrow
there will be five hours.

Mr. Deputy-Speaker: It was agreed
that we shall sit till 6.30.

Shri Bade: It was not agreed.

Mr. Deputy-Speaker: That is what
the Speaker told me. He may take it
from me.

Shri Prabhat Kar: At least when this
thing was put to the House, we agreed
that we would sit up to 6 O’clock; not
up to 6.30. In fact, we also agreed
that we would sit up to 5 O’clock only.
Even then, the point wag raised.

Mr. Deputy-Speaker: If the hon.
Members want more time, we should
sit up to 6.30. Otherwise, the Mem-
bers’ time will be cut short.

Shri Prabhat Kar: When I started
speaking, T was under the impression
that the House will go up to 6 O’clock
and so I wanted to speak. Because it
was agreed upon.

Shri Bade: It was put to the House
and we all agreed that we will sit up
to 6 O’clock only.

Shri Morarji Desai: May I say that
the Speaker had said that we will sit
up to 6.30? If a few Members now
say the other way, the others will say
that we have lost the time. That is
the difficulty.

Shri Bade: We opposed it and the
Speaker said that it will then be five
and a half hours.

Mr. Deputy-Speaker: Today the
House will sit till 6.30. Otherwise
Members will not have sufficient time.
The few Members who are here will
be deprived of the time. I think we
should go on.

Shri Prabbat Kar: In that case, 1
would not have stood up at all.

Mr. Deputy-Speaker: There are
others ready to speak.
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Shri Prabhat Kar: I know that; I
wag under the impression that we are
sitting only till 6 O’clock.

If I remember aright, the Finance
Minister said that so far as the error
is concerned, it is on the safer side.
In a planned economy, at the time of
the emergency when we are putting
so many taxes on the common man
like compulsory deposit scheme and
so on, this type of error, i.e. the esti-
mates and the actuals varying to such
an extent cannot be taken in so light
a manner. I shall quote what the
PAC have said in their ninth report:

“The Committee recognise that
to deal with stresses, strains and
disparities arising in a process of
planned economic growth fiscal
measures have to be taken in the
course of the year which may not
be foreseen at the time of framing
the budget. Consequently there
may be variations. That gather-
ed the impression, however, that
by and large, the variations were
due to other factors, mainly, lack
of firm statistical basis and con-
servatism in assessment of re-
venue.”

This is a failure on the part of the
Finance Ministry. When you come
before the House with a deficit and
when you place before the House the
tax proposals in order to cover up the
deficit, if the revenue itself is more
than what is placed in the budget, in
that case relief to a certain extent in
the taxation can be given to the
poorer sections. The amount of deficit
financing which is peing proposed is
not the real amount of deficit financ-
ing, because it is being found that
from 1956 onwards, every year the
revenue collection was much more
than what was the expectation in the
budget. Even in 1962-63, if you look
into the budget papers of that year,
you find that the revenue was sup-
posed to be Rs. 1380 crores, but the
revised estimates became Rs. 1500
crores. The actuals may be even
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more; when the actuals come, we will
know the exact position,

for Grants

Shri Morarji Desai: The deficit has
increased.

Shri Prabhat Kar: In that case, the
expenditure must have increased. This
is so far as the revenue side is con-
cerned. On the side of expenditure
also, it is being found that the ex-
penditure has been less than the ex-
penditure that was put forward in the
budget.

Shri Morarji Desai: That was not so
last time.

Shri Prabhat Kar: That wag not so
last time, but I, do not know what will
happen this time. My point is, in this
emergency, when such a huge amount
of taxation is being imposed, it is the
duty of the Finance Ministry to place
before the House and the public the
revenue that the Government expects,
There may be some little variation
here and there, but the variation
should not be to such an extent. Also,
the expenditure that is foreseen should
be nearer to the actuals. This is not
done.

Therefore, Sir, as I was saying, when
the hon. Finance Minister wants every
month to gear up the organisation, so
far as the Finance Ministry is con-
cerned, their part is not played as it
should be either in a planned economy
ar in the time of emergency.

The same thing about the question
of recovery of arrears. Here again
the Public Accounts Committee has
made a comment. They have said:

“The Committee are not satisfied
with this explanation. The Minis-
try’s representatives admitted
that in some cases due to delayin
issuing recovery certificates, the
assets might have ben transferred
or concealed to a certain extent.
They trust that Central Board of
Revenue will exercise due vigi-
lance to see that all the necessary
step for recovery of Tax-demand
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are taken with sufficient prompti-
tude to avoid the arrears of Tax
being eventually declared as ir-
recoverable.”

Now, you know that there is arrears
of tax and from their the term
“effective arrears” has come. Some
of the parties from whom taxes are
due do not exist. If it is in the corpo-
rate sector they have gone into liqui-
dation and the assets could not be
recovered. The net result is that it is
a loss of revenue. I hold the Finance
Department responsible for this. That
is why I say that they are not properly
gearing up their administration in
tune with the emergency period.

I may also point out that the col-
lection of revenue is not being proper-
ly done. The pace of liquidation of
incometax arrears is admittedly slow.
Time has proved that the present
system of collecting taxes through the
agency of the State Government is
largely responsible for such huge
accumulation. We have been saying
that there should be a central agency
for the collection of taxes. Now, so
far ag the responsibility is concerned,
it is largely given to the State Gov-
ernments and the colection is not pre-
perly made We feel that it should be
done. At least a beginning should have
been made. It was recommended by
the Tyagi Committee that there should
be a tax-recovery wing within the
income tax department. Furher, I
would suggest that so far as arrears
and other things are concerned there
must be internal audit and so far as
collection is concerned the machinery
should be geared up. I may draw the
attention of the House again to a re-
mark made by the Public Accounts
Committee on page 6 of their Ninth
Report where they have said that the
arrears are almost constant in the
sense that it was Rs. 267 crores in
1956-57 and Rs. 253 crores in 1960-61.
They have said that they examined
and dealt with the above position of
arrears in the collection of taxes in
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their Sixth Report, and in view of the
importance of the subject matter they
held further discussions with the re-
presentatives of the Minisry of Fin-
ance and they failed to satisty the
Committee.

Now, when we are talking of im-
position of these taxes I do not know
why the Finance Ministry’s tax col-
lecting machinery cannot be geared up
to that extent. I would say that here
again the Finance Ministry is not
living up to the expectation and ful-
filling its obligation which it should
at this time of emergency, when every
opportunity should be taken to mobli-
lise all the resources that we have got.

There have been cases of under-
assessment. Even on this under- '
assessment huge amounts have been
lost. Who is responsible for it. Again,
it is this department. There have
been two circulars in which no refer-
ence has been made. But a reference
has been made about it in the report
of the Public Accounts Committee. I
would like the hon. Minister to explain
this matter. When you ask the com-
mon people to make sacrifices I want
the Minister to explain the steps that
have been taken to mop up all possi-
ble resources and to gear up the tax
collecting machinery. Then they will
enthus the people with confidence and
will enable them to make sacrifices,
which you have been talking so much.
We have all agreed to increased ex-
penditure. Unless these points are
clarified, there will be hesitancy on
the part of common men to agree to
such proposals and to bear the burden
smilingly, as the hon. Minister wants.

I will give one instance as to how
these things are being done. Take, for
instance, the gold control policy. So
far as we are concerned, we agree to
this policy but so far as the imple-
mentation of the Gold Control Order
is concerned, it hag been done in such
a way that it has creatd a lot of diffi-
cultis for a large section of the people.
I am extremely sorry to say that the
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Finance Ministry has not sympatheti-
cally considered their problem. Only
the ohter day, there was a question
about the suicide by some goldsmith.
I was surprised to hear the answer.
The surprise was all the more becasue
the answer was by the hon. Deputy
Minister who was a lady. On this
question, I expected at least some
expression of sympathy for the per-
sons from the Government. The
question was whether the Minister
will be pleased to give the number of
suicides by goldsmiths. And what
was the answer? In the same old
British way, it was stated that no
precise information regarding the
number of suicieds by goldsmiths is
available, and although reports of
suicides have appeared in the press, it
has not been possible to ascertain
whether the suicides have been caused
solely or mainly as a result of imple-
mentation of the Gold Control Order

policy.

As I said, so far as the policy as
such is concerned, we support it, but
the way in which it has been imple-
mented hag caused untold suffering to
a large section of the people. I am
surprised at the callous way in which
they have been treated by Govern-
ment. I have some newspapers before
me which show their pitiable condi-
tion. Here is a paper, Jugantar, which
belongs to a member of the Congress
Party. The proprietor is a Minister.
There is another newspapers, Basumati,
of which the hon. Law Minister is
proprietor. There are pictures in both
these papers about the condition of
goldsmiths. There are deaths of gold-
smiths by suicide. The Chief Minister
of the State also had to interfere in
the matter. But, at he same time, I
am surprised at the callous way in
which the Finance Ministry is looking
into it.

I quite agree with the Government
when they say that people must bear
more burdens. We agree to the Gold
Control Order because we want to put
a stop to smuggling. But is this the
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treatment that should be meted out
to a section of the people who become
unemployed as a result of this policy?
The people are quite willing to bear
even additional burdens, but not if
this is the attitude adopted by Gov-
ernment.

Here I have got another point to
mention. On the 5th December, 1960
one gentleman, Shri Purnandranath
Tagore, wrote a letter to the Prime
Minister, suggesting some control on
gold, and his suggestion was referred
to the Finance Ministry. He made
some suggestions which, I find, have
been accepted by the Finance Minis-
try. Of course, there are one or two
suggestions of his which have not been
accepted by them. He has, for
example, suggested one uniform
marking system all over India based
on one standard. Another suggestion
made by him about 14 carat has been
accepted. Then he suggested a ceiling
on the gold content of all articles of
jewellery to be prescribed by legisla-
tion. I have seen his letter. In spite
of his making such suggestions in his
letter, which were commented by the
Prime Minister’s Secretariat and refer-
red to the Finance Minister, which
have in fact been accepted partly by
the Finance Ministry, in spite of his
writing letters personnally to the
Finance Minister, not even an acknow-
ledgement of his letter has been made.

Shri Morarji Desai: What sugges-
tion? Whose suggestion?

Shri Prabhat Kar: It is the sugges-
tion of Shri P. N, Tagore. He belongs
to the Tagore family. My only point
is that the suggestion which has been
made about hall-marking which, ac-
coridng to him—and which I find—is
one of the good ways of finding out
smuggled gold is a suggestion which
the hon. Finance Minister should also
consider.

Shri Morarji Desai: There is
nothing new in it. I have been consi-
dering it from the very beginning.
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Shri Prabhat Kar: This is a sug-
gestion which had been made in 1960.
1 do not think he will lose any of his
intelligence or ingenuity if he just
considered this matter which has been
pressed upon since 1960. There is
nothing wrong in it.

Shri Morarji Desai: It had been
under consideration.

Shri Prabhat Kar: This gentleman
does not know that you have consider-
ed it at all.

Shri Morarji Desai: He need not
know it.

Shri Prabhat Kar: 1 think, that is
where the hon. Finance Minister
should at least change somewhat.

Shri Morarji Desai: Not because
you wish it.

Shri Prabhat Kar: He knows that
the proposal was made in 1960 when
the hon. Finance Minister did not
think of gold control. At that time it
was suggested by him.

Shri Morarji Desai: I did.

Shri Prabhat Kar: There is no-
where in the proceedings of the
Parliament to show that the hon.
Finance Minister has made a sug-
gestion like that. When a suggestion
is made which may not have been ac-
cepted fully, I do not know what is
wrong in saying, “I thank you”. There
is nothing wrong in saying that. It
was suggested in 1960. It was given
to the hon. Prime Minister and it was
sent to the hon. Finance Minister.
Now he says that he was thinking
about it but there is nothing on re-
cord here to say that he had been
thinking about this matter.

Shri Morarji Desai: That is what
he thinks.

Shri Prabhat Kar: Really I never
expected this from him. At least I
know that he is a very straightfor-
ward person and I expected that in
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this matter he will be quite sraight-
farward and acknowledge it.

Shri Morarji Desai: 1 receive a
thousand letters like that. What am
I to do?

Shri Prabhat Kar: It is not a
question of thousand letters. I think,
I have not been able t{o make my
position clear. A suggestion had been
made in 1960 for the first time for
the imposition of gold control.

Shri Morarji Desai: May I tell the
hon. Member that I have said in the
House also that from 1958 I have been
considering this matter? He is talk-
ing about 19607

Shri Prabhat Kar: I do not know
where it is in the proceedings of the
Hosue that he was considering it since
1958. Anyway, I leave it at that.

Shri Morarji Desai: In the Consul-
tative Committee of which he was a
member.

An Hon. Member: He should know
1t.

Shri Prabhat Kar: So far as he is
concerned, he has nothing to do with
me or my party or anything. He is
a raja. What | wanted to say is that
when a gentleman puts forward a
suggestion and if it is accepted, he
should at least be thanked.

An Hon. Member: Who is a raja?
Shri Prabhat Kar: Shri P. N. Tagore.

This Gold Control Order according
t¢ our information has not been
successful is bringing out the smug-
gizd gold. The purpose for which the
Gold Control Order was made and the
reason why we had all agreed to it
was tnat it will bring out the smug-
gled gold. So far as the Gold Bonds
are concerned, I do not know what the
figure will be now but as I can under-
siand from the figures given upto the
28t February, some Rs. 8 crores worth
of Gold Bonds were sold. We do not
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know what the present position is. But
I amn quite sure that the hon. Finance
Muuster will agree that he also is not
satisfied and that the purpose for
which gold control was imposed and
Gold Bonds were introduced, namely,
that smuggled gold would come out,
has not as yel come about. Naturally,
ke will again have to think exactly
how this smuggled gold can be
brought out. I am quite sure that it
is nol his intention pure and simple to
crcate complications for goldsmiths
but that his purpose is to bring out
s.nuggied gold so that foreign ex-
change can be saved and we may not
have any difficulty. It was for that
that the Gold Control Order was
issued. That particular purpose has
not been served so far as the Gold
Control Order is concerned.

Again, this brings me to the question
of foreign exchange difficulties. As
vou know, there have been more cases
oi violation of foreign exchange con-
trol rules in the vear 1962 than in
1961. As I can understand from the
figures supplied by the Finance Minis-
try itself, the cases registered in 1961
were 1,941 and the number of cases
rose to 3,034 in 1962.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): That shows an an improve-
ment of the department that they are
more vigilant.

Shri Prabhat Kar: I am saying that
so far as the violation ig concerned. In
1962, 3,034 cases have been registered
and uptill now 720 cases have been
adjudicated upon. Still the position
is that there are so many cases which
have not yet been able to be detected
by the Ministry. You know exactly
what the procedures are. How do they
do? In that case again—the hon.
Minister may not get annoyed—if you
could kindly check these banks,
because these are the meang through
which these foreign exchange mani-
pulationg take place, and if you kindly
look into this matter, you will find it.
The hon. Minister is nodding his head
meaning that it is not so.
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Shri Morarji Desai: When did I
not?

Shri Prabhat Kar: You were just
saying, “No, no”.

Now, I would like that he will
kindly be more vigilant so far as the
functioning of the banking institutions
is concerned, although, I know, he
will say that we are incorrigible, that
we will go on saying, nationalise the
banking institutions. It may be. But
I am quite sure that some day or other
the hon. Minister himself who has
promulgated this Gold Control Order
now—no doubt it is a revolutionary
step—will some day also agree to the
nationalisation of the banking insti-
tutions.

Shri Morarji Desai: Wait for the
day.

Shri Prabhat Kar: We shall be
waiting for days. There is no doubt
about it. But I would say, the sonner
you do the better it is because you will
be able to simply undo many of the
things—violations of rules and other
things.

Here I have got the record of a
Supreme Court cases wherein a Gene-
ral Manager and a Chairman of a Bank
have given evidence. Itis an open
document. You could see what type
of things take place in the banking
institutions, How the manipulations
take place including the foreign ex-
change violations. Here is an evidence.
It is not a confidential paper. It is an
open document of the Supreme Court.
In spite of all these things the hon.
Finance Minister will not move and
proper steps will not be taken. It is
surprising. So far as the foreign ex-
change position is concerned—I do not
know—he will say that now, at pre-
sent, some restrictions have been im-

posed.

So far as the foreign travels are
concerned, I would like to bring to his
notice that even now there have been
quite a large number of amounts in-
volved here. It was in reply to a
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[Shri Prabhat Kar)

question that the amount was given
as Rs. 1 crore. I simply want to know
whether it ; for the business travels
alone that :.ag been granted. What is
the amount of business that they have
been able to bring in? I can under-
stand it is worth spending Rs. 1 crore
if we get from outside quite a large
amount of business which will help
our foreign exchange position and our
difficult position. I would like to say
that so far as foreign exchange regu-
lations are concerned, there should be
an attempt to further improve the
position.

Now, today, there have been roughly
about 760 crores of rupees of foreign
loans that are outstanding. Just today
when the Ministry of Economic and
Defence Coordination was being
debated upon, it was pointed out that
many of our grants and loans are not
being properly utilised. Now, it i
necessary, I think, that so far as the
loans and grants are concerned, the
Finance Ministry should have a dis-
cussion in the House as to how these
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things are not being utilised and what
portion of these loans and grants
remain unutilised, These various loan
amounts have to be repaid, and, there-
fore, it is necessary that they should
be utilised fully. The loans and grants
which we have got from the foreign
countries should not lie idle but
should be properly utilised and benefit
reaped out of them for the develop-
ment of our country’s economy. Since
this has already been discussed, I do
not want to go into it any further.

Mr. Deputy-Speaker: Will the hon.
Member take some more time? He has
already taken about half an hour.

Shri Prabhat Kar: I shall take two
more minutes.

Mr. Deputy-Speaker: The hon. Mem-
ber can continue tomorrow.

18.31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 17, 1963 /Chaitra 27, 1885
(Saka).



